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Central Aoministr<tive Tribunal,
Allahabad Bench, Allcshsbad.,

S s m g e e ey

Corams:~ Hon'ble Mr, S. Dayal,A.M.

Hon'ble Mr, Rafig Uddin, Jeli.

— O mam w T a, - e e e .

Hmar Chandra son of Girdhari Lal
Kesident of 115-B KRailway Colony No.2,
subedargani, HAllahabeu,

e « Applicant,
(Through Sri [ ,M. Kushwanha, HAdv.)
Vergus

1, Union of Inoia, through

Secretary, Ministrv ofRailway, Govt. of India,

New Delhi,

2, Divisional Railway Manpaqer,
Northern Ré&llway, Allahabad,

3, Senior.pDivisional Commercial Manager,
Northern Railway, Allahabad.

4, Divsional Cummercial Manaqger,
Nor thern Railuway, Allahabad,

. * Dppi l"ElI‘tiEs.

(Through Sri Prashant Mathur, Adv.)

Order (GUpen Court) -

(By Hon'bDle [Mr. 5. ULayal, H.M.)

This applicaticon has been filed for setting
aside suspension order dated 23.4.96 and
issuino a direction tou the respondents to give

full salary <alonyg with all benefits.

2. The case of thg applicant ig that he was

working as System Incharae (Data Base Supervisor)

in the scale of Hecad Bookina Clerk, Un 23.4,.,96 he
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= was suspended. He has claimeu that Thele were
*"’{ﬂ: . o

20 employees who were charged with mlsapproprlation
of money and that later other suspenued employees
have been glven chargesheet were reinstated and
their suspension ordefs hdve been revoked although
they were directly responsible for misconduct.
The applicant had filed an appeal against his
suspension order on 4,.,11.,96 which has not been

‘b disposed of by the respondents., The respondents
on the other hand have claimed in the counter reply
that there was no provision to entertain appeal

against order of suspension,

. % B Sri Prashant Fathur appears on behalf

of the respondents aamlits to the provisions for

appeal and mentions that the respondents would

decide the appeal &as per order of the court.

4, we, therefore, direct the regspondents
to decide the appeal of the applicant wyithin a

period of six weeks from the date of communlcatlon

5
of this order by the <applicant, The L.A. stands
i
disposed of with the above directions. There shall
{ be no order as to costs,
" Member (J.) Member (A.)
g, .. Nafees.
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